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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 275 of 2026

VikasY adav
..... Petitioner(s)
Versus
Union Of India And 2 Others
..... Respondent(s)
Counsel for Petitioner(s) : Manish Mani, Vinay Kumar Mishra
Counsel for Respondent(s) . A.S.G.l., DhurvaKant Chaturvedi

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Vinay Kumar Mishra, learned counsel for the writ petitioner
and Sri Dhruva Kant Chaturvedi, learned counsel for the Respondents.

2. Though prayer is for a direction to the Respondent no.3 to permit the writ
petitioner to join the post of Agni Veer (G.D.), but Sri Chaturvedi produced
before this Court the show cause notice dated 24.12.2025 and the second
final show cause notice dated 01.01.2026 whereby the writ petitioner has
been show caused to submit his reply with regard to lodging of the criminal
case. Learned counsel for the writ petitioner submits that the reply shall be
submitted to the show cause notice.

3. Accordingly the writ petitioner is disposed of leaving it open to the writ
petitioner to tender his reply to the show cause notice by 24.12.2025 and
01.01.2026 and in case, reply is submitted, order be passed within a period
of two months thereafter.

4. A copy of the show cause notice as well as second and final show cause
notice filed today are taken on record and marked as Appendix ‘A’ and 'B'.

5. A copy of the show cause notice be served upon the learned counsel for
the writ petitioner.

January 14, 2026

N.S.Rathour

(Vikas Budhwar,J.)

High Court of Judicature at Allahabad



		2026-01-19T10:55:45+0530
	High Court of Judicature at Allahabad




